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evacuses (C. A .)
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SHRI JYOTIRMOY BOSU: vfoiat M 
the reply, Sir? A senior Minister, the Minister 
of Defence, Is sitting thafo. What do they 
think o f this? (Interruption)
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SHRI JYOTIRMOY BOSU (Diamond 
H arbour): Sir, I have a very iimportant 
matter to be brought to your notice- 1 will 
take not more than a minute.

MR. SPEAKER : Only one minute.

SHRI JYOTIRMOY BOSU : Yes, sir.
Mr. John Stonehouse, a  member of 
Parliament, and a  former British Minister, has 
suggested the setting up of an International 
Commission of Jurists to consider the war
tim es of Pakistan military leaders W Baagla 
Desh, and to bring them on trial. He has 
very correctly pointed out that the* awful 
genocide, horror and barbarity of the Pakistan 
army in the State J*ad passed the stage of 
being an internal aftalr and was now a  matter 
for the world community to take note of. He 
has demanded immediate ac& n by the Security 
Council under the GenocrfSS Conference in 
which Pakistan is a signatory. He insists 
that the convention be enforced fey every form 
of ttatted Nations presstu* and if  necessary 
by direct intervention. We must* react to it 
immediately and set the ball rolling without 
any delay.

Thank you.

MR. SPEAKER : Papers to be M  on 
tho ftb te .

MR, SPEAKER ; No, no, I ajn not 
going to ask him say anything, 1 am not 
going to agree to your request.

12.38 hrs.

PAPERS LAID ON THE TABLE

M y s o re  L e g i s l a t u r e  S a l a r ib s  o f  M em bers 
(Amendment) R uns, 1971

THE MINISTER OF PARLIAMENTARY 
AFFAIRS, AND SHIPPING & TRANSPORT 
(SHRI RAJ BAHADUR): I beg to lay on 
the Table a copy of the Mysore Legislature 
(Salaries of Members) (Amendment) Rules, 
1971 published in Notification No. G.S.R. 
117 in Mysore Gazette dated the 7th May,
1971, under sub-section (2) of section 15 of 
the Mysore Legislature Salaries Act, 1956 
read with clause (c) (iv) o f the Proclamation 
dated the 27th March, 1971, issued by the 
President in relation to the State o f Mysore. 
[Placed in library See No. LT-~ 379/71).

A n n u a l  R epo rt  o f  E x ecutive  C ommittee 
o f  T rustees o r  V ic to r ia  M em orial 

H a ll , C alcutta

THE DEPUTY MINISTER IN t h e  
MINISTRY OF EDUCATION AND SOCIAL 
WELFARE (SHRI K. S. RAMASWAMY);
I beg to lay on the Table a copy of the Annual 
Report Q ftnti vtA  Bnfctish vtasfom) ©* Un» 
Executive Committee of the Trustees of the 
Victoria Memorial Hall, Calcutta, for the 
year 1969-70, together with Audited Accounts* 
[Placed in Library See. No. LT.—3&0/71J.

N o t i f ic a t io n s  u n d e r  C e n t r a l  E x c ise  
R o le s ,  C e n t r a l  E x c i te  A m  S a w  

a c t ,  a n d  C u s to m s A c t

t m  MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI KJR, 
GANESH): I beg to lay on the TaWe—


